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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAL BENCH'GULESTAN' BUILDING NO:5
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CORAM: Hon'ble Shri B.S. Hegde, Member (J)
Hon'ble Shri M.R. Kolhatker, Member (A)

Dr, S.S5.Srivestava. ... Bpplicant,

Applicent in person,

Union of Indis and others, - ... BRespondents,

By Advocate Shri K.R. Yedwe for Shri V.S,'Masurgér.

y

ORDER o
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{ Per Shri M.R. Kolhatkar,Member (A){

In this Review Petition tﬁe\original
applicent has sought for refiew of our order dated
5.2.97. In our order)we had basically granted the
relief to the epplicant of promotion to the Senior
Time Scale of I.F.S. with effect from 1,4,93 and
promotion to Junior Administretive Grade with effect
from 1.4.96 and consequentional relieff{including
arrears restricted to one year prior to the date

of filing of the O.A,

2, In the Review Petition, the applicant

has contended that there are errors apparent on the face of
the ~and
Jorder of the Tribunal/therefore prayed as follows:

1, Direct the Respondent No.,l to confirm
the spplicant in the IFS w,e.f., 6.7.1990 =
and accordingly modify its notification
No,18012/11/92-1F5=I1 dated 25.9,1995
and the respondent No.l be directed to

communicate the decision confirming the
applicant in the IFS w,e,f, 6,7.1990,
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2, Direct the respondemts to promote the
applicaent to Senior-Time-Scale w,e,f,
1,4.1991 to post the applicant as Deputy
Conservator of Forests on a Cadre Post,’

3. Direct the respondents to promote and
fix the applicant in Junior Administrative
Grade of pay of IFS w,e,f, 1,1.1996,

4, Direct the respondents to pay to the
applicent all arresrs of pay and allowances
arising out of such resrospective
appointment in Senior-Time-Scale w,e.f,
1,4,1991 end fixation of pay in Junior
Administrative Grade w,e,.f, 1,1,1996,

L I

g : 34 | As we were of the view that the Review
Petition should be decided only after hearing both
the parties, Notice wss issued on 20.10,97 on which
date the learned counsel for the respondents (Centrsl
Govarnment and Stéte Government) sought time to file reply,
gfﬂi@%ﬁé?& time was granted. When the matter

ceme up for hearing on 19,12,97, the learned counsel
for the respondents sought further time to file

:‘r" reply, Although the time granted esrlier was adequate

we {R8dY granted further two weeks’ time to filed reply,
When the matter came up for hearing today, progy for
counsel for the respéndents only stated thet the
reply was not ready and the counsel for the respondents
is out of town, Under the circumstances we hold that
~the respondents heve forfeited thearight to file @
reply, not kRaving availed of the gable opportunity
already given, We have proceeded to decide the Review

Petition on the basis of the available materials

% /%’ and the arguments advenced by the applicent in person,
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4. In our view the order of confirmation
(1,4,92) and grant of promotion to the Senior Time
Scale w,e,f, 1,8.93 may be erroneous as contended by
the applicent, but ceftainly no case is made ocut that
there is ény error apparent on ths face of the record
or eny other méterial sufficient to werrant 2 review
of the sam, We, however note that the order
cirected the respondents to promote the apnlicant to
Junior Administratiwe Grade w,e.f.1.4,96, It is
contended in this connection that the error apoarent
on the face of the record here is on account of
Tribunal ‘s ignorﬁﬁﬂfﬁ,ofﬁé.mf No,11030/22/91~AIS(I1)
dated 16,3,93 which is enclosed as Annexure A-4 to

the Review Petit ion {and which was aveilable at

Annexure L VIII of the O.A.) According to this O.M.,

the officers would be allowed the Junior Administrative
Grace on completion of 9 years of service and since
the aoplicant has completed 9 years of service in 1995,
he is entitled to promotion to Junior Administrative
Grede from 1.1.96 and not from 1,4,96 as directed by us
in our judgeme nt dated 5,9.97. We direct cottection of

the date accordingly.

5. The Rewiew Petition is therefore parfly
allowed to the limited extent indicated above. We
were told thst the respondents have not complied with
the order of the Tribunal deted 5,9,97, though time

of two months was long nast, We, therefore, direct

| that the order dated 5.9.97 es modified by the present

order should be complied with within @ month of the
3 ﬂ r
date of communication o@ﬁg;esent order, The Review

Petition is disposed of with the above directions.
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